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CUSTOMS AND CENTRAL EXCISE LAWS (REPEAL) BILL,2004
Title: Discussion on the Customs and Central Excise Laws (Repeal) Bill, 2004. (Bill passed)
MADAM CHAIRMAN : Now, the House will take up item No. 13 - Customs and Central Excise Laws (Repeal) Bill.
THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): With your permission, | beg to move:

"That the Bill to repeal certain Customs and Central Excise enactments, be taken into consideration."

This is a very simple Bill. Some Acts had become redundant and obsolete. An expert group was constituted in the
Department of Revenue to review existing laws, rules, and regulations. This group has recommended that these
enactments may be repealed and they are listed in the Annexure to the Bill. When examined, it was found that the
Customs and Central Excise Laws (Amendment) Act of 1988 had introduced certain sections to establish an
appellate tribunal but the tribunal was not set up. Subsequently, of course, the Customs Act was amended to set up
the tribunal but these provisions were also redundant and obsolete. Therefore, these redundant provisions and the
redundant Acts are sought to be repealed so that they do not remain in the statute book and clutter the statute
book. Therefore, this is a non-controversial Bill. | would humbly appeal to all hon. Members to join in passing this
Bill.

MADAM CHAIRMAN: Motion moved:

"That the Bill to repeal certain Customs and Central Excise enactments, be taken into consideration.”
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SHRI P. CHIDAMBARAM : Madam, | take note of the suggestion that the laws mentioned by this Finance
Commission and the Review Committee as laws which deserve to be repealed must be repealed soon. You will
kindly appreciate that each Ministry has to bring a Bill to repeal the respective laws. | shall certainly pass on the
suggestion to my colleagues in the Ministry and ask them to bring Bills to repeal the laws which are obsolete.

As regards the suggestion of another hon. Member, | think, we have started a new chapter by involving the State
Finance Ministers in major fiscal policy changes. Only yesterday | held a meeting with State Finance Ministers on
service tax. | have held three rounds of meetings with State Finance Ministers on VAT. | have met the Chief Minister
of Uttar Pradesh. He is now on board. All the States have agreed that VAT will be implemented. | will continue this
practice of consulting the State Finance Ministers in respect of major tax reforms and fiscal changes.

MADAM CHAIRMAN : The question is :

"That the Bill to repeal certain Customs and Central Excise enactments, be taken into consideration."



The motion was adopted.
MADAM CHAIRMAN : The House will now take up clause-by-clause consideration of the Bill.
The questionis :
"That clauses 2 and 3 stand part of the Bill."
The motion was adopted.
Clauses 2 and 3 were added to the Bill.
The Schedule was added to the Bill.

Clause 1, the Enacting Formula and the Long Title were added to the Bill.

SHRIP. CHIDAMBARAM: Madam, | beg to move:

"That the Bill be passed."

MADAM CHAIRMAN: The question is:
"That the Bill be passed."

The motion was adopted.



